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Manoj Kumar Aggarwal (Accountant Member): -

1.  Aforesaid appeal by assessee for Assessment year [AY in short]
2011-12 contest the order of Ld. Commissioner of Income Tax (Appeals)-
20, Mumbai [CIT(A)], Appeal No. CIT(A)-20/IT-10328/2018-19 dated



31/10/2019 which has confirmed certain addition of Rs.25 Lacs as made by
Ld. AO u/s 68 while framing an assessment u/s 143(3) r.w.s. 147.

2. Upon perusal of impugned order, it was seen that the assesse failed
to appear before learned first appellate authority despite being provided
with various opportunities as noted in para 4.1 of the order. Accordingly, the
action of Ld. AO was confirmed. The Ld. DR pleaded for dismissal of
appeal whereas Ld. AR pleaded for another opportunity on the ground that
there was sufficient cause for non-appearance before Ld. CIT(A).

3. Though we concur that the assessee was negligent in attending the
appellate proceedings, however, keeping in mind the principle of natural
justice, we deem it fit to provide another opportunity of hearing to the
assessee. Accordingly, the impugned order is set aside. The appeal is
restored to the file of Ld. CIT(A) for de-novo adjudication after affording
reasonable opportunity of hearing to the assessee in accordance with law.
The assessee is directed to substantiate his stand.

4.  The appeal stands allowed for statistical purposes.

Order pronounced on 08™ June, 2021.
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